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N THE MATTER OF;

Andhrg Pradcg

h- 5 17257
Mail:

sfavpbrrwgmail.comMobile: 988668 1956

2. GunturiChandrababu, Age 31 Years
S/o GunturiNagaraju Naidu
Ramakrishnapuram village
Avulapalle, Somala Mandal

Chittoor District ,Andhra Pradesh- 517257

Mail: sfavgbrgu,gmail.com Mobile: 7702822618

3. SannapanoniYadava Naidu, Age: 37 Years
S/o SannapaneniKrishnama Naidu
Bayarecdipall village

Avulapalle. Samala Mandal

Chittooor District, Andhra Pradesh- 517257

Mail: slavpbriogmail.com

4. S. Lepakshi Naidu, Age 39 Years
S/o S.Samkara Naidu
Ramakrishnapuram village
Avulapalle, Somala Mandal
Chittooor District

Andhra Pradesh- 517257

Mail sfavpbrwgmail.com

Mobile: 9989641278

e 32 Years
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BayareddyPalle, Avulapalli Village

Somala, Chittoor-517257,
Mail sfavpbr@gmail.com, M:9989641278

6. SompalliLakshmipati Naidu, Age: 64 Years
S/o SompalleLakshmaiah Naidu
Chinnadevulakuppam village

Chittooor District, Andhra Pradesh- 517257
Mobile 9908820279

7. Gutha Sundaraiah Naidu, Age 52 Years

S/o G. Srinivasulu Naidu. NaglavariPalle
PeddaupparaPalle

Somala Chittoor-517257

Mail sfavpbr@gmail.comMobile No:9886681956

8. Sannapaneni Balaji Age 25 Years

S/o S. Markanda Naidu BayareddyPalle,
Avulapalli Village.

Somals, Chittoor-517257 Mobile No:9886681956

9. Gutha Keshavulu Naidu, Age 44 Years

S/o 3. Srinivasulu Naidu,

NagllavarPalle, PeddaupparaPalle,

Somals Chitoor-517257

Mail slavpbr@gmail.com Mobile No:9886681956

10. SompalliChangalraya Naidu, Age: 43 Years
S/o Sompalle Rajendra Naidu

TV Nagar Subbarao Street, Tirupathi

Chittooor District, Andhra Pradesh-517502
Mail sfavpbreregmail.comMobile N0:9886681956

11. SannapaneniVasudeva Naidu, Age Years 28 Years

S/o0 S. Venkaratham Nadu
ChinnaDevulakuppam
Avulapalli Village. Somala, Chittoor-517257
Mobile No:9886681956

12. J. ChinniKrishnama Naidu, A8€: 62 Years

; E ENGINEER .
firan | L AGEMENT BOAR
I & e EKRISHNARVES WAEN page 2 0f 10
Lt Y

ELOOR, JALA
ik drn/3ed FLOOR, ——
”!-'?HETE,::UMMANZIL.tqrmWHYDERD\BAD




EULEN ik, SO0, S

S/o Late J, Sankaraiah Naidy

C . )
hmnaDevulakUppam, Avulapalli Village,

Somals Chittoor-5 17257

Mobile No:988663 1956

13. Gutha Chandrg Sekhar Naidu, Age: 62 Years
S/o Late G. Munaswamy Najdqy

Nagilavar Pal village Peddauppara pa

Somala Mandal Chittooor District Andhra Pradesh- 517257
Mobile No:9886681956

....Applicants

VERSUS
1. Union of India

Rep. by its Secretary

Union Ministry of Environment. Forest & CC

Indira Paryavaran Bhavan

Jorbagh, New Delhi-110003

Mail secy-moef@nic.in Phone 011-2480526224005285

2. Union of India

Rep by its Secretary Union Ministry of Jal Sakti
Sramasakti Bhavan New Delhi-110001

Mail secy-mowr@nic.in

Phone 011-24595262, 24695255 011-23715919

3. State of Andhra Pradesh

Rep. By its Chief Secretary Secretariat
Velagapudi Guntur District, AP-522503
Mail cs@ap.gov.in Ph 03632444461

4. District Collector Chittoor District
New Collectorate Complex Chittoor, Andhra Pradesh-517002
Mail collectorchittoor@gmail.com Phone: 08572240333

5. Krishna River Management Board

Rep. by its Member Secretary Government of India, Ministry of
Water Resources

5 Floor, Jalasoudha, ErrumManzil
Hyderabad-500082
Mail membersecretary-krmb@goVv-in Phone 04023301858

%
{
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6. Central Water Commission

Rep.by its Chairman
313, S. Sewa Bhavan
Sector 1, Ramakrishnapuram

New Delhi-110066
Mail chairman—cwc(agnic.inPhone No. 01 126187232

7. Chief Engineer NTR Telugu Ganga Project
Opp. S.V. Medical College, Old Alipin
Tirupati Chittoor Dist-5 17507

Mail. cergpskht@ ahoo0.co.in

Mobile No 9440903871, 08772220974

... Respondents

I, Shri S. Siva Sankaraiah, S/o Shri Veera Bhadraiah, aged
57 years and working as Executive Engineer in Krishna River
Management Board (KRMB) do hereby solemnly affirm and
sincerely state as follows:
1. It is submitted that this report has been filed on behalf of 2nd,
5th and 6th Respondent herein. I am well acquainted with the
facts of the case on the basis of records available in our office.
I have read the affidavit filed in support of the Original Application.
I deny all the averments made therein except those that are
specifically admitted hereunder.
2. It is submitted that, the present 0.A.137/2021 has been filed
praying:

“(i) To restrain the State of Andhra Pradesh from taking up of

Lift Irrigation Projects and balancing reservoirs under G.O

Rt.444 dated 26.08.2020 and G.O. Rt. 461 dated 02.09.2020

without prior Epnypironment, Forest Clearance and other

mandatory cleqrgnces from Respondents No.l, 2, 5 & 6

according to EIA Notification, 2006 and guidelines of CWC.

o s UTIVE ENGINEER
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i) To di
1) To direct the Respondents No.3 and 4 not to dispossess the

Appli
pplicants qgng other similarly situated project affected

persons.

(iii) To direct the Joint Committee appointed in OA No.71 of
2020 (S2) to conduct comprehensive study on the Lift Irrigation
Projects and balancing reservoirs proposed under G.O.Rt.444
dated 26.08.2020 and G.O. Rt.461 dated 02.09.2020 by State
of Andhra Pradesh,

(i) To initiate appropriate action against the officials of
Andhra Pradesh for continuously violating the EIA Notification,
2006, EP Act, 1986 and misleading this Hon'ble Tribunal in
the name of executing the Lift Irrigation Projects such as
Rayalaseema Lift Irrigation Scheme, Lift Irrigation Projects on

GNSS & HNSS, balancing reservoirs etc without prior EC.

(v) To pass any such orders."
3. It is humbly submitted that, as per the Guidelines of
Investment Clearance(Annexure I)in respect of Irrigation, Flood
Control Projects, issued by Ministry of Water Resources, River
Development & Ganga Rejuvenation on 17 December 2015,

B. Investment clearance by the Mo WR, RD & GR.

(1) All new major and medium Irrigation projects and flood
control projects or coastal protection projects including multi-
purpose and which have Inter State or international
ramifications will be subject to techno-economic appraisal in
CWC and then approval by the Advisory Committee on
Irrigation, Flood Control and Multi-purpose Projects in the Mo
WR, RD & GR. The investment clearance will henceforth be
accorded by this Ministry in place of the erstwhile Planning
Commission. The fouowing categories of projects of State

Governments, located O™ inter-state rivers or their tributaries,
)
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based on Benefit-Cost Ratio and Technical Feasibility
ase

after exhaustive appraisal by Central Water

established

] t
Commission (CWC), may be recommended for investmen

Clearance!

(i). Major Irrigation (CCA more than 10000 ha.) & Medium

Irrigation (CCA more than 2000 ha and less than 10000 ha.)

Projects including Multipurpose water resources projects,

(ii). Extension, Renovation & Modernisation of Irrigation

Projects,

(iii). Flood Control Projects (Major projects costing more than
Rs. 25 crore and medium project costing more than Rs.12.5
crore). These costs would be revised on the basis of inflation

index every five years, at the sole discretion of the Committee.

(iv) In respect of revised project estimates for Major Irrigation and
Multipurpose Projects where there is no change in the scope and
where the costs escalation due to price rise alone have not changed
by more than 15% , the concerned State Gout. need not Sforward
detailed estimates ~ for examination at Centre. For such

projects\estimates the procedure will be as follow:

» The State Gout. should send project-wise statements of
excess costs to CWC giving the abstract of costs under major sub-
heads indicating the excess costs over the sanctioned costs and
reasons there for after obtaining concurrence of the State Finance
Department,

> The covering note will include the salient features of the
project contemplated in original proposal and that being executed at

site.

ait ;qﬁim\ UTIVE ENGINEER
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contemplated ayqceyt under Telugu Ganga Project, Srisailam Right
Bank canal & GNss projects in Rayalaseema Region including
providing drinking water 1o critically, chronically drought prone
areas. This project also ensyres drinking water supply to Chennai
City as agreed by the riparian States of Krishna River
basin."(Annexure-II). This indicates that the project does have

inter-state implications based on sharing of river Krishna.

S. It is humbly submitted that, the DPR of Rayalaseema lift scheme

has been examined in the specialized directorates of Central Water

Commission and comments of Hydrology, Inter-State Matters &

Irrigation Planning Directorates of Central Water Commission have

been communicated to Project Authorities for compliance by

Government of Andhra Pradesh (Annexure III). But, so far no reply

has been received from the Government of Andhra Pradesh. It is

mandatory that they comply with the request in order to proceed

with the -appraisal. With such appraisal the Government of Andhra

Pradesh cannot unilaterally proceed to implement a scheme which

has inter-state implications.

6. It is humbly submitted that, the Projects named Galeru Nagari
Sujala Sravanthi (GNSS) and Handri Niva Sujala Sravanthi (HNSS)

are mentioned in 11th Schedule & Section 85(7)(e) of Andhra

Pradesh Reorganization Act, 2014 which states that, "such other

functions as the Central Government may entrust to it on the basis

of the principles specified in the Eleventh Scheduyle" (Annexure

IV). However, these projects were not examined or approved by

Central Water Commission/Ministry of Jaj Shakthi through

Advisory Committee of DOWR, RD & GR. Therefore, as on date no
approval has been received by the Government of Andhra Pradesh

which is essential to proceed With the said projects.

" sifirgai | EXECUTIVE ENGINEER
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> The CWC will examine such estimates broadly and send its
views to the Committee for consideration and recommendation for
investment clearance.

> No successive proforma clearances will be allowed after a

cap of 15%.

(v) Revised Cost Estimate of Pprojects for cost escalation beyond 15%
of the cost approved in the last accorded Investment Clearance for
reasons other than cost escalation beyond 15%, viz. change in
Scope; technical reasons etc., the procedure at (iv) above would not

be applicable. In that case appraisal procedure through Advisory

Committee will be followed,

(vi) Extension of time after lapse of duration to complete a previously

cleared project without any change in scope or estimate will be

examined on case to case basis based on detailed Justifications

submitted by the State Gout. directly by the committee in MOWR,
RD& GR.

(vii). As a general principle any project which is located on an
inter-State River or its tributary will be deemed to involve
inter-State ramifications and as such shall need investment

clearance from this Ministry.

It is submitted that, the Detailed Project Report of only
Rayalaseema Lift Scheme was received in the Central Water
Commission and KRMB, DPR of GNSS & HNSS mentioned have
not been received in Central Water Commission and KRMB.
Hence, as on today no verification with respect to the GNSS and
HNSS has been made by thjs Respondents.

4. It is humbly Submitteq that, the DPR of Rayalaseema Lift
Scheme was submitteq to CWC/KRMB by the Project Authority
.e., Government of Andprg pradesh in July 2021. As per DFR, the

i i " e the
aim of the Proposed Rayglasecma Lift Scheme is to "serv
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7. No DPR i . .
S received ip respect of Galeru Nagari Sujala Sravanthi

GNSS i Ni
( ) and Handri Niva Syjala Sravanthi (HNSS) for appraisal in

KRMB.
However, as per para-2(f) of Gazette Notification of

Jurisdiction 8.0, 2842(E) dated 15-07-2021 (Annexure V) on
Krishna River Management (KRMB): “Both the State Governments
shall stop all the ongoing works on unapproved projects as on the
date of publication of this notification until the said projects are
appraised and approved as per the provisions of the said Act and in
accordance with the decisions taken in the 2nd meeting of the Apex
Council. If approvals are not obtained within six months after the
publication of this notification, full or partial operation if any of the

said ongoing unapproved projects shall cease to operate.”

Further, as per para-2(g) of notification of Jurisdiction, “Within six
months from the date of publication of this notification, both State
Governments shall complete the unapproved projects appraised and
approved as per the provisions of the said Act and in accordance
with the decisions taken in 2@ meeting of the Apex Council. If
approvals are not obtained within the stipulated time of six months,
such completed unapproved projects shall cease to operate.”

8. Following is humbly submitted for the kind consideration of the
Hon’ble NGT;

i. Only the DPR relating to Rayalaseema lift irrigation scheme has
been submitted by the Government of Andhra Pradesh and the
Respondents has requested for further inputs to assess the project
in detail. And as far as Galeru Nagari Sujala Sravanthi (GNSS) and
Handri Niva Sujala Sravanthi (HNSS) are concerned no such DPR
has been submitted by scrutiny by the Respondents.

ii. All these three schemes have inter-state and wider implications,

therefore detailed study has to be carried out and moreover, the

uorﬁmm [ IVE ENGINEER
3 WH “‘}i;}:RlSHNA RIVER MANAGEMENT R
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iect has t0 obtain sancti
lon from this Respond
ondents
as
Per

Andhra pradesh Reorganization Act. 20
, 2014,

ii. Considering the above issues, the Hon’b
on’ble NGT m
ay be pleas
ed

to direct the Government
of Andhra Pradesh t
o submit th
e details

with regard o0 the Ra
yalaseema Lift Irri
rrigation ;
project for

assessment and furth
er submit DPRs relati
Sujala Sravanthi (GNSS RS
. eru :
- ) and Handri Niva Sujal e
n order to carry out ass algrvanthl
essment of the same t. L
o grant ap
provals for

these proj
jects. As on date
no approval has bee
n sanctioned
by this

R
espondents for these projects
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Annexure ] |

N%P.15011/3/2015rSPR
Ministry 6f W overnment of India
Y ater Resources, River pevelopment & Ganga Rejuvenation

Shram Shakti Bhavan, Rafi Marg,
. New Delhi - 110001.
Dated {%th December,2015

The Chief Secretary,

Government of all..e!:\ntn'b 4‘ Unvp %—M <

Subject: Guidélines for Investment Clearance by the M/o Water Resources,
River Development & Ganga Rejuvenation in respect of Irrigation
afidiflcod Control Projects,

Sir,

The Government has approved the transfer of powers for according
Investment Clearance to major, medium irrigation, Extension, Renovation &

Modernisation_(ERM)_of Projects, Flood Control and Multi-purpose projects

from the erstwhile Planning Commission to the Ministry of Water Resources
River Development and Ganga-Rejuvenation (M/o WR, RD&GR). Accordingly,
and keeping In view the policy of decentralization, the guidelines for
investment approval by the (M/oWR, RD&GR) for Irrigation and Flood-Control
including-drdiade projects are detailed below: '

A. Investment clearance by the State Governments

(1)The State Governments are empowered to accord investment approval for
the major and medium ‘irrigation & or muiti-purpose and flood control
projects including drainage projects, which do not have inter-State
ramifications. A project will be exempted from seeking investment
clearance of Government of India in the following cases: :

(i). If the-water utilization from the project does not impinge upon any

intersstate water agreement, tribunal awards, and existing allocation -

or Is dependent on the residual flows resulting from previous inter-
State allocations, no Investment clearance will  be required.
However, Inter-State Issues shall continue to be handled by CWC and
clesiance shall be obtained from CWC before approving the project.

(i),  If the«Project Is not covered under (i) above and does not envisage
anyGentral-assistance through Central Sector or Centrally Sponsored
Schéme, ho investment clearance will be required from this Ministry.
However, the major/medium and multi-purpose projects envisaging

" ceritral assistance through Central Sector or Centrally Sponsored
Schiemes shall continue to need investment clearance.

(i),  Projects other than Major, Medium and multi-purpose Projects such
L <res: of Surface and Ground Water Minor Irrigation, Command
: apritent, and Water Management, Repair, Renovation and

d |
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Restoration of wats:y)

odies will continue to be approved by the
respective_StateGo er

nments, as per the existing-;polh‘:!es.
(Iv). The state Governments shall |ntimate with the copy of the

investment clearance accorded by them in respect of eligible
schemes to the M/OWR, RD, g

GR, NITI Aayog (Water Resources
Division), Central wWater Commission and all concerned Central
Ministries Organisations,

(2)Before -accordin i

approval to the schem) s/projects, the
concerned State/uT Government wj)| first obtain a cg@%e&e’fmm the

effect that such ‘Project/scheme does not
te or Internationa) ramificationsfimplications in case of
m irrigation (ang multi-purpase) projects as a pre-
drainage projects/s,chemes, a similar
m Ganga Flood Contrgl °mmission In case of a|| Ganga

North Eastern

of ongoing schemes vis-a-vig

implementation of such scheme in th

are not thinly spread over number of schemes res
T .—— . ___OVerrups,  F

—--For_this purpose, the State Irrigatic
Department shouid obtain the cleara
Department. . ;

quired by the Ministry in a
guldellnes/norms fixed F

Ccordance with thelr latest
d by them, before t
accorded,.

he investment approval is

(5)Before according investment approval, the State Government shall satisfy
itself that:

(). -The schemes have been prepared after adequate Investigations;
and- planning / designs have been made conforming with relevant
standard codes and practices; 4 t technically;

(). Theestimates are complete and correct technically; .

(iii).  The financial forecast':tD and estimates dof benefits anticipated are
based on reliable and accurate data; an . :

(V). The needs of Snvironment conservation and peaper r(:ha bifleatiet of
Project-affecteq Persons have been taken Into.account.

B, :mwestmgnm.learance by the MoWR, RD & GR
; d-flsod ¢ or

(DAl new major &nd medium jrrigation projects a“d'ﬂ‘-;%i ?ﬂgﬁ Ihp;&jeelcrt,ier-
coastal protection Profects inciuding mu't"p”rp%%ect to techno-economic
State or Internatigng] ramifications Will be he ?:d\'lsory Committee on
appraisal .in cw and then approval by t E"TGES'ln the -MoWR, RD &
Irrigation, Floag Control ang Multi-DU"PF"’-;F:‘Eg?ge Srdediby this Ministry

=N "l.!"‘*"e}‘l"-?ﬁieﬁt»clearia,nne’a;w\" henag -
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USSP TTREES IR

in place of the erstwhile Planning Commission. The following categories of

State Governments, located on inter-state rivers or thair
based on Benefit-Cost Ratio and Technical Feasibility
after exhaustive appralsal by Central Water Commission

EWEY, fhay:berecommended for Investment Clearance:

‘Major Irrigation (CCA more than 10000 ha.) & Medium Irrigation

(CCA more than 2000 ha and less than 10000 ha.) Projects
including Multipurpose water resources projects,

Extension, Renovation & Modernisation of Irrigation Projects,

Floed . Control Projects (Major prdjects costing more than Rs. 25
&rore and Medium project costing more than Rs.12.5 crore). These
costs Wwould be revised on the basls of Inflation index every five
years, at the sole discretion of the Committee.

In respect of revised project estimates for Major Irrigation and
Muiltipurpose Projects where there is no change in the scope and
whete the costs escalation due to price rise alone have not
changed by more than 15%, the concerned State Govt. need not
forward detailed estimates for examination at Centre. For such

____ projects/estimates the procedure will be as follows:

»

(v).

(vi).

(vii}; .

the State Govt. should send project-wise statements of excess
costs.to CWC giving the abstract of costs under major sub-heads
indicating the excess costs over the sanctioned costs and reasons
there -for affer obtaining concurrence of the State Finance
fnent.

Thicovering note will include the salient features of the project
contemplated in original proposal and that being executed at site.
The CWC will examine such estimates broadly and send its vievss
to the Committee for consideration and recommendation for
investment clearance:

No.successive proforma clearances will be allowed after a cap of
15%..

Revised Cost Estimate of Projects for cost escalation beyond 15%
of the cost approved In the last accorded Investment Clearance for
reasons other than cost escalation beyond 15%, viz. change !n
scope, technical reasons etc., the procedure at (iv) above would not
be @pplicable. In that case appraisal procedure through Adviso:y
Committee will be followed:

Extension of time after 1apSe of duration to complete a previous’y
cleared project without @Y change in scope or estimate will te
examined on case to €3s€ basis based on detalled justifications
submitted by the State Govt. directly by the Committee In MOWR,
RD & GR.

As-a:general principle any [lal:‘oject which is located on an Inter-State
L St lts: ‘tributary B e deemed to Involve inter-State

[N S
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.

//

ramifications and as such shall need investment clearance from this
Ministry. ;

(2) The States will submit the Proposals for Investment Clearance, alopg with
check-list (format as annexed) to CWC, Headquarters, CWC will comipile .all
such proposals and send fortnightly report to Ministry of WR,RD&GR with
recommendations for the proposed Committee for Investment Clearance.
While processing in CWC, the CWC will take into account overall picture of
implementability of the project without affecting the Implementation of other !
projects under irrigation “ sector, overal| state plan.::
allocation for‘the project including allocation for all othi o]
and ' capacity of State Government to incur firancial
bobt-lénE’cksl'i,r_\ implementation of the projects, ’
[}

I (3): The following Committee s being constituted
) recommendations for Investment Clearan
Resources,

for making

ce to the Hon'ble Minister of Water
River Development and Ganga Rejuvenation:

a) Secretary (WR, RD & GR) - Chairperson

b) Chairman, cwc . . .

c) Advisor (WR), NITI Aayog

d) JS&FA, MOWR, RD & GR

e) JS (PP), MoWR, RD & GR

f) Commissioner ~ SPR/FM, MoWR, RD & GR - Member Secretary *
e .-.3)_E_mnng£Adxis_ec,.qu3, RD & GR

h) Chjef»-,E-.nginger (PAD), CcWC (Permanent Invitee)

i *Commissioner (SPR}  will be the
! Commissioner(FM) will brief the ¢

Mem‘ber-Secretary “and
ommittee on Flood Controj Project

(4) The meeting of Committee, after receipt of th
RD & GR, will be. convened for considering the-
of Investment Clearance, The Investment Cleara
basis’ of detalled -check-list enclosed herewith for ‘benefits
than one. Investment clearance will be granted.-:after..rec

5.

€.proposals in the MoWR,

The above guidelines take place with immediate effect,

Yours faithfully,

v.

Special Secr “.ta’r_lf;{. 0 .Govt. of India

Tel. No. 2371 0619
Copy for information to:

1. -Cabinet Secretary, Cabinet Secretariat, Rashtrapat):gh van, New Delh,
2. Princip =Sétt_ej:ar);, Prime Minlister’s Office; South: e‘k.-..N-ew Delhi.
3l F ¥

J
|
|
r¥ito President, president Estate, New Delf, - o
retary, -Ministry of Agiiculture & Farmers’ Welfare (Department of
|
\

4,

Agriculture & Cooperatjon), Krishl Bhavan, New Delht. :

5. Secretary, _Mln,istrl; of Envi)t{onme“t' Forests &\‘C;ll.mate:cha,nlge, N_e\nBr rI‘Delhl.
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2) Status of requisite administrative/ Statutory clearances:

Whether the scheme has been recommended by the State
Technical Advisory Committee and then approved by the
State Flood Control Board. If so provide details.

Letter No. along with date of Environment Clearance
granted by MoEF&CC, If applicable. (Attach copy)

Letter No. along with date of Forest Clearance granted by
MoEF&CC, if applicable. (Attach copy)

State Finance Concurrence for the approved cost (letter
no. & date, copy to be attached)

|

3) Physical and financial progress of project for which investment clearance is being

sought.

Physical progress:

Estimate Target for the | Status | Reas
Sl. | Name of d Completed | Progress | balance quantity | of on
No. | Component | .Unit ; upto___ |in% For the | For the | balanc | for
quantity
year, year e work | delay
Financial progress:": -
As  per ' Target for the balance
i the Expenditure :::;:ﬁture work
: sl approved | Incurred as For the | For the
Description to be
No. cost on year ear
: incurred — year __
gn) Rs. | (InRs.Cr.) | (i ps, cr) | (INRs.Cr) | (inRs. Cr)
I

|6




progress and status of balance works,

- 41Ph sica detail

Name of the project:

Estimated Cost (with Price Level):
—

-going Flood Controy Projects of the State —

their physical and financial

: Target for the | Status | Reas
Es
Sl. | Name of d Himiate Completed | Progress | balance quantity | of on
No. | Component | Unit quantity | P to__ |[in% For the | For the | balanc | for
year year e work | delay
I
4.2 Financial detail
Name of the project:
Estimated Cost (with Price Level):
As  per Target for the balance
the Expenditure eB:Iae?\%aitur a work
St Head approved | incurred as to%e For the | For the
No. | " clost s oin TR incurred year__ year __
((:rn) + [ (in Rs. Cr. (InRs.cr) | (inRs.Cr) | (inRs. Cr)

5) With imblementation of the project for which investment clearance is sought the
burden on financial resources of other on-going projects including O&M of other

completed projects.

********l******

[+
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erosion and Anti-sea erosion Projects

1) Project Summary:

Name of the Scheme —
| Name of river, river basin and district in which the scheme
is situated =
Whether overall Master Plan prepared or not?

Whether the proposed scheme comes under the Master
| Plan? If so, please provide detail. _
Nature of scheme - whether new embankments, raising

and strengthening of existing embankment, drainage, anti-
erosion, town protection etc.

—

Annexure-v

e e,

Check list for investment clearance in réspect of Flood Control, Drainage, Anti-river

Project proposal

Area benefitted (for works other than anti erosion scheme)

Districts benefitted

Population benefitted

Approved Cost by Advisory Committee of Ministry of Water

Resources, RD&GR

! oo Crore @ Price Level

! Construction programme and completion period:

Phasing of expenditure; ~— — ————

Name of | Year
Component

Physical
programme
in %

B.C ratio

Year

Proposed
Expenditure (Rs.
InCr)

Total

Attach salient features ang index map of the scheme




Check list for investmen
Control, Drainage, Anti-ri

nnexure-

t clearance in respect of Revised Cost Estimate of Flood

ver erosion and Anti-sea erosion Projects

1) Project Summary;

Name of the Scheme

Name of river, river basin a
| is situated

Whether overall Master Plan prepared or not?
Wit ——a>er Plan prepared or not?

Whether the Proposed scheme comes under the Master

[

nd district in which the scheme / :
|
Plan? If S0, please provide detall, ’

Nature of scheme — whether new embankments, raising
and strengthening of existing embankment, drainage, anti-
erosion, town protection etc,

Area benefitted (for works other than anti erosion scheme) | :

Districts benefitted

Population benefitted

Date of investment clearance of original project (copy may
be attached) :

{_Original Estimated Cost with Price Level

e, Crore @ Price Level............ }

Approved Revised Cost by Advisory Committee of Ministry
of Water Resources,RD&GR

DR R . e .

. Crore @ Price Level............

Whether there is change in Project proposal? If so, | Original Project | Revised  Project
comparative statement of changes in the project proposal | Proposal proposal
S i amme and completion period: Name of | Year Physical
Construction progr. pl Eponent e
in %
ed
Phasing of expenditure: Year ProPos
? Expenditure (Rs.
InCr)
Total
[ B.C ratio
 Attach salient features and index map of the scheme
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2) Status of r"equlsite administrative/ Statutory clearances:

Whether the scheme has been recommended by the State
Technical Advisory Committee and then approved by the
State Flood Control Board. If so provide details.

Letter No. along with date of Environment Clearance
| granted by MoEF&CC, if applicable. (Attach copy)

Letter No. along with date of Forest Clearance granted by

MoEF&CC, if applicable. (Attach copy)

State Finance Concurrence for the approved cost (letter

no. & date, copy to be attached)

3) Physical and financial progress of

Project for which investment clearance is being
sought.

Physical progress:

SI. | Name of Estimate

Target' for the Status

Reas
S N Completed Progress | balance quantity | of on
0. | Component | Unit quantty [P __ |in% For the | For the | balanc | for
ear. ear € work | delay
— | —— ]
— T
- R&_!___\
S S Q__A_\_J

Financial progress;

As

the P Expenditure | Balance Twoariet for the balance
Sl. approved | incurred expenditure
No. DeSCﬂpUOn cost of urr as to be

=——— [ incurred
| ((:l:l Rs. | (in Rs. Cr.) (in Rs. Cr.)
—_—  JCn)

—— |

I

—




|
i
|
|
1
1

of Estimate

uant;
R\\q ty

4.2 Financial detai|

Name of the project:
Estimated Cog

As  per
the
approved
cost

(in  Rs,

t (with Price Level):

Expenditure Balance

incurred as | &Penditure
o lto be o
inRs 01 | Incurr

(in Rs. Cr) (in Rs, cr)

7 ’ Target for the | Statys Reas
d Completed Progress | balance uanti of
Wpto_ |ino, For the | For the balanc | for
1 |vear gar M‘S_@L

on

Target for the balance
work &

For the | For the
year __
(in‘Rs. Cr)
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Annexure - II
“Rayalaseema Lift Scheme”
J
EXECUTIVE SUMMARY

1. AIM OF THE PROJECT
The proposed Rayalaseema Lift Scheme will serve the contemplated ayacut under TGP, SRBC
& GNSS projects in Rayalaseema Region including providing drinking water to critically,
chronically drought prone areas. This project also ensures drinking water supply to Chennai

City as agreed by the riparian States of Krishna River basin.

2. THE PROJECT

The objective of the proposed Rayalaseema Lift Scheme is to supplement 3 TMC/day to
Srisailam Right Main Canal on D/s of Pothireddypadu Head Regulator in Kurnool District of
Andhra Pradesh.,

The proposed Rayalaseema Lift Scheme is part of Srisailam Project. The scheme envisages
assured essential supplies of water for drinking and sustainable development of drought prone
Rayalaseema Region by utilizing the water already allocated to the existing and ongoing
projects of Andhra Pradesh when the Srisailam Reservoir Leve] falls below 854 ft and when
sufficient water could not be drawn by gravity through Pothireddypadu Head Regulator. The
water will be lifted by the proposed lift from foreshore of Srisailam Reservoir and dropped into

Srisailam Right Main Canal just downstream of Pothireddypadu Head Regulator.

3. INTERSTATE ASPECTS

As Rayalaseema Lift Scheme is taken up within the scope of waters allocated by the Tribunal

there is no other aspect which attracts interstate problems. The complete details of allocations

have been furnished in Chapter-3 of the DPR

4. THE MAIN COMPONENTS OF THE PROJECT

Approach Chanel: The approach channel is proposed for a length of 8.892 Km in
Srisailam foreshore area up to forebay of Pump House on left side (Northern Side) of
existing Pothireddypadu Head Regulator.

Forebay is proposed from approach channel to the pump house for a length 237 m.
Pump House: The pump houge is to be constructed to required size of 250 m X 40 m to
accommodate required 12 00s. of pumps and motors and operating system.

12 nos. of volute Pumps with 5 capacity of 81.93 cumecs/2893 cusecs capacity each are
proposed.

Executive Summary No-1
Page NoO-
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Rﬂya’aseema L,'ﬁ Sche'"e”

* Total Powcr Tequirement s g
SCADA, HT/LT Cables, HMy

The proposed Water draw] [ey
m) and Delivery leve] at 885.1

timated g about 420 MW and suitable H.T/ L.T Pancls,
EM Components will be provided.

¢l 800 ft (+243.85 m) with maximum lift of 85.14 ft (25.95
41 (269.82 ),

Pipe line: The M.S pipe I:
-S pipe line of 5000m diameter for a length of 200 m for each motor is
Proposed from Pump Hoyge to Delivery Cistern

Construction of Delivery Cistern.

Ex i i
cavation of Link Canal for 3 length of 0.50 Km is proposed from delivery cistern to

SRMC, joining at 300 m just downstream of Pothireddypadu Head Regulator.
Providing infrastructure

L. Road to the pump station from Pothireddypadu Head Regulator for about 200 m.
. 400KV Sub station and electrical power line from the existing HT lines.

. HYDROLOGY

The projects namely, Telugu Ganga Project (TGP), Srisailam Right Branch Canal (SRBC),
Galeru Nagari Srujala Sravanthi (GNSS) and Chennai Water Supply are formulated more than

three decades ago to utilize the water from Srisailam Reservoir through Pothireddypadu Head

Regulator.

As per clause XV of Krishna Water Disputes Tribunal(K WDT)-1, the allocation of water to be
utilized (through Pothireddypadu Head Regulator) is

Chennai water supply : 15 TMC

S.R.B.C. (Srisailam Right
Bank Canal) : 19 TMC
Total. : 34 TMC

Apart from the above, in clause 10 of Eleventh Schedule of AP Reorganisation Act, 2014
provision has been made for sharing of water. Accordingly, Telugu Ganga Project Scheme
(T.G.P) to the tune of 20 TMC and Galeru Nagari Srujala Sravanthi Scheme (GNSS) to the
tune of 38 TMC which is totaling to 67 TMC have been executed.

In view of the above paras, the ultimate demand to be met by Pothireddypadu Head Regulator
arrives to 101 TMC.

No-2
Executive Summary Page
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Page No-3

“Rayalaseema Lift Scheme”
It can be Justified from Table 5.1 of Chapter-5 that at 759, dependability the flood water from N
the dam (Spills) comes to the tune of 80.3TMC, which sufficeg to meet the demand of 67TMC
of TGP and GNSS Schemes. It is worthwhile here to mention that the balance 13TMC of flood
Waters which is going waste into sea, be utilized up to the extent of possible through
Rayalaseema Lift Scheme Which is meant to supplement to the existing water availability at
Pothireddypadu Head Regulatoy.
. COST ESTIMATE
The total cost of the project has been worked gyt to be Rs, 3825 Crores. The Government of
Andhra Pradesh have accorded Administrative approval for Rayalaseema Lift Scheme to an
amount of Rs.3825.00 crores vide ref. G.O. R¢ No.203, wr (Proj.I11) Dept., Dt: 05.05 2020
Abstract of Cost of Rayalaseem, Lift Scheme js given below
— -
SI. No. Description Amount
(Rs. Crore)
DIRECT CHARGES ]
I-WORKS T
1 A- Preliminary \1032
2 |B-Land Acquisition and R&R 000
3 C - Works 1828.91
4 |D-Reglators =]
S |E-Fallsropy
6 F - Cross drainage works -
7 | G- Bridges -
T H - Escapes S
9 I - Navigation Works .
10 J - Power plants —
11 | K- Buildings 0.00
12 | L - Earth Work and Lining 136036
13 M - Plantation =
14 | N - Tanks and Reservoirs 2_-1-(-)
15 | O - Miscellaneoys 31.89
16 P - Maintenance -
17 Q - Special T&p 0.00
18 R- Communicationg. 0.00
19 | 'S-Power Plant & Electric System
Executive Summary
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.Ra_}valaseema L,‘ﬁ Scheme”

Sl. No. Description ! (Rf(l:nr(:;;/
20 | T - Water Supply Works l 0.00 J
21 U - Distributaries, minors and sub-minors [ o_o()J
22 V - Water Courses I :l
23 | W - Drainage ! _ J
24 X - Environment and Ecology ! --j
25 Y - Losses on stock 7.97

Total I 3241.55 |
II ESTABLISHMENT: 4% on Works less 'B' Lands 129.66
Il | TOOLS AND PLANTS: 1% on I-Works 32.42
v SUSPENSE —
\% RECEIPTS AND RECOVERIES =
A TOTAL: DIRECT CHARGES 3403.63
INDIRECT CHARGES
I Capital Value of abatement of land revenue (5% of 0.00
Culturable land revenue of B-Land)
I Audit & Account Charges @ 1% of cost of [-Works 32.42
111 Provision towards GST 388.99
B TOTAL: INDIRECT CHARGES 421.40
Total Direct & Indirect Charges (A+B) 3825.00
7. BC RATIO

B/C rati

result

o worked out as per CWC norms using annual benefits to annual costs ratio gives a

of 1.71. The IRR (Internal Rate of Return) of this project is found to be 18.89%, the

NPV (Net Present Value) of the project works out to be a positive figure of Rs 39,076.31

million at 10% discount rate.

Executive Summary

page No-4
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Annexure - 1l
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Government of India

Ministry of Jal Shakti

Department of Water Resources,
RD&GR

Central Water Commission

Project Appraisal (South) Directorate

To

Chief Engineer

Water Resources Department
Govt of Andhra Pradesh
Kurnool - 518014

Subject: Rayalaseema Lift Scheme to lift water to SRMC feeding 3
Scl.Je!'nes which are presently drawing water by gravity from foreshore of
Srisailam Reservoir viz. Galeru Nagari Srujala Sravanthi (GNSS),

Srisailam Right Branch Canal (SRBC) and Telugu Ganga Project ( TGP)—
regarding

Ref: e-PAMS Receipt dated 01.07.2021 regarding Detailed Project Report
of Rayalaseema Lift Scheme, Govt of Andhra Pradesh

Sir,

This is in reference to the DPR of Rayalaseema Lift Scheme, Andhra Pradesh
received on 01.07.2021 in CWC ePAMS platform. Project proposal has been examined
in appraising Directorates of CWC and the observations are as under :

1. Three major projects are located on Krishna River, downstream of Srisailam
Project (a) Nagarjuna Sagar Dam having gross storage capacity of 11,553
MCM & live storage of 6,840 MCM, (b) Pulichintala Balancing Reservoir
Project, officially named as K L Rao Sagar with gross storage of 1295 MCM &
live storage of 1026 MCM, used for timely water supply to Prakasam Barrage
and (c) Prakasam Barrage. Water from Srisailam to Prakasam Barrage is
utilized for various consumptive uses through canals off-taking at all three
sources — i.e., Srisailam, Nagarjuna Sagar and Prakasam Barrage. Hence, the
spill of water from Srisailam is being utilized at Nagarjuna Sagar and
Prakasam Barrage for various consumptive uses. Considering this integrated
system, 75% dependable flood water spill to the tune of 80.3 TMC as enVi.S&ged
in the DPR should not be congidered as available water at Srisailam. In view of
above, in order to estimate the availability of water for proposed Raya!seema
lift Scheme, detailed simulation study using the data of last 30 years taking the

10 daily inflow and demand series from Srisailam, Nagarjuna Sagar,



Ei
ile No.T-28012/4/2020-PA(5) DTE

Pulichintal i
a Reservoir and Prakasam Barrage may be carried out. Based on the

above simulation stug )
y, the availapj; .
Scheme has to be estimated. ailability of water for proposed Rayalaseema Lift

2. As proj i sy
projects like Chennai drinking water supply, Galeru Nagari Sujala Sravanthi

Er(l} ijli)l S%;egﬁrggt?ga Project (TGP) were not examine.d/ approved by cwe
Tt lanni lttee of _DOWR, RD & GR ; details like water allocation,

galion planning, cropping pattern are not available in CWC. Hence,
WOI'_kln‘g'table .to assess the success of the project by matching the water
availability against water demand from irrigation and drinking water need to
!)e submlt_ted at the earliest. Also, calculation w.r.t. Benefit Cost Ratio
%ncorporatmg all aspects including cost of lifting water needs to be
incorporated in the DPR. '

- The instructions conveyed by DoWR, RD & GR (PR Wing) to CWC, vide U.O.
No. 27/2/2005 — PR /o4 dated 16.01.2006 (copy enclosed) may be
consulted regarding referring above proposed project to KWDT-II or seeking
consent from affected States under the intimation of KWDT-II.

As the chapters of irrigation planning and hydrology don’t give much insight to carry
out detailed techno-economical examination, it is requested that compliances of
appraising directorates of CWC may be submitted at the earliest so that the appraisal
process can be taken up.

Detailed comments of Inter-State Matters, Hydrology & Irrigation Planning
Directorates which have already been sent, are also enclosed for ready reference.

This issues with the approval of Chairman, CWC.

Signed by Nityananda
Encl : As above RMulchap) ee
Date: 23-07-202_1 12:05:54
Reason: Approved

N Mukherjee
Director

Copy for kind information to :

1. Chairman, KRMB, Hyderabad

2. Principal Secretary, WRD, GoAP

3. Engineer-in-Chief, WRD, GoAP

4. Joint Secretary, RD & PP, DoWR, RD & GR (PR Division )

2+
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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE

(Legislative Department)
New Delhi, the 1st March, 2014/Phalguna 10, 1935 (Saka)

The following Act of Parliament received the assent of the President on the
1st March, 2014, and is hereby published for general information:—

THE ANDHRA PRADESH REORGANISATION ACT, 2014

No. 6 oF 2014
[1st March, 2014.]
An Act to provide for the reorganisation of the existing State of Andhra Pradesh
and for matters connected therewith.
Bt it enacted by Parliament in the Sixty-fifth Year of the Republic of India as follows:—

PARTI
PRELIMINARY
1. This Act may be called the Andhra Pradesh Reorganisation Act, 2014. Short title.
ise requires,— Definitions.

2. In this Act, unless the context otherw

(a) “appointed day” means the d;.;y which the Central Government may, by

notification in the Official Gazette, appoint:
s an article of the Constitution;

(b) “article” mean
(c) “asscmbly constituency” “council cclmsmu‘:“CY” and “parliamentary
constituency” have the same meanings s 10 the Representation of the People

43 of 1950. Act, 1950,
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(5) The report of the Andhra Pradesh Public Service Commission as to the work done
by the Commission in respect of any period prior to the appointed day shall be presented
under clause (2) of article 323 to the Governors of the States of Andhra Pradesh and Telangana
and the Govemor of the State of Andhra Pradesh shall, on receipt of such report, cause a
copy thereof together with a memorandum explaining as far as possible, as respects the
cascs, if any, where the advice of the Commission was not accepted, the reasons for such
non-acceptance to be laid before the Legislature of the State of Andhra Pradesh and it shall

not be necessary to cause such report or any such memorandum to be laid before the
Legislative Assembly of the State of Telangana.

PARTIX
MANAGEMENT AND DEVELOPMENT OF WATER RESOURCES

84. (/) The Cenlral Government shall, on and {rom the appointed day, constitute an

Apex Council for the supervision of the functioning of the Godavari River Management
Board and Krishna River Management Board.

(2) The Apex Council shall consist of—

(@) Minister of Water Resources, Government of India—Chairperson;
(b) Chief Minister of State of Andhra Pradesh—Member;
() Chief Minister of State of Telangana—Member.

(3) The functions of the Apex Council shall include—

(7) supervision of the functioning of the Godavari River Management Board
and Krishna River Management Board;

(i) planning and approval of proposals for construction of new projects, if any,
based on Godavari or Krishna river water, after getting the proposal appraised and

recommended by the River Management Boards and by the Central Water Commission,
wherever required;

(ii) resolution of any dispute amicably arising out of the sharing of river waters
through negotiations and mutual agreement between the successor States;

(iv) reference of any disputes not covered under Krishna Water Disputes

Tribunal, to a Tribunal to be constituted under the Inter-State River Water Disputes
Act, 1956.

85. (/) The Central Government shall constitute two separate Boards to be called the
Godavari River Management Board and Krishna River Management Board (to be known as
the Board), within a period of sixty days from the appointed day, for the administration,

regulation, maintenance and operation of such projects, as may be notified by the Central
Government from time to time,

(2) The headquarters of Godavari River Management Board shall be located in the

successor State of Telangana and of the Krishna River Management Board shall be located
in the successor State of Andhra Pradesh.

(3) The Godavari River Management Board and Krishna River Management Board
shall be autonomous bodieg under the administrative control of the Central Government,

and shall comply with such directions as may, from time to time, be given to them by the
Central Government, ’

(4) Each Board shal] consist of the following Chairperson and Members, namely:—

(@) a Chairperson ot below the rank or level of Secretary or Additional Secretary
to the Government of India to be appointed by the Central Government;

33 of 1956.

30
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(b) two members
one shall be the technic
administrative

, to H i

el mbc glommatcd by cach of the succcssor Statcs, of which

Siher | ember not below the rank of Chief Engineer and the other
0 represent the concerned States;

¢) one ex :
= pert to be nominated by the Central Government.

(5) Each Board she .
Engineer in fheiCe l:tr :lh\;il have a full.-tlfnc Member Secretary, not below the rank of Chicf
ater Commission, to be appointed by the Central Government.

The C
Engim(:g e E:nlral Government shall create such number of posts of the rank of Chicl
¢ Central Water Commission, as it considers necessary.

Centrzfl?;ﬁiact B(l)ard shfill be assisted in the day to day management of reservoirs by the
Aet {558 ustrial Security Force constituted under the Central Industrial Security Force
) » on such terms and conditions as the Central Government may specify.

(8) The functions of each Board shall include—

' (a) the regulation of supply of water from the projects to the successor States
having regard to—

(?) awards granted by the Tribunals constituted under the Inter-State
River Water Disputes Act, 1956;

(if) any agreement entered into or arrangement made covering the
Government of existing State of Andhra Pradesh and any other State or Union
territory;

(b) the regulation of supply of power generated to the authority in-charge of
the distribution of power having regard to any agreement entered into or arrangement
made covering the Government of the existing State of Andhra Pradesh and any other
State or Union territory;

(¢) the construction of such of the remaining on-going or new works connected
with the development of the water resourccs projccts rclating to the rivers or their
tributaries through the successor States as the Central Government may specify by
notification in the Official Gazette;

(d) making an appraisal of any proposal for construction of new projects on
Godavari or Krishna rivers and giving technical clearance, after satisfying that such
projects do not negatively impact the availab}lity of water as per the awards of the
Tribunals constituted under the Inter-State River Water Disputes Act, 1956 for the

projects already completed or taken up before the appointed day; and

(e) such other functions as the Central Government may entrust to it on the
basis of the principles specified in the Eleventh Schedule.

. 86. (/) The Board shall employ such staff as it may consider necessary for the efficient
discharge of its functions under this Act and such staff shall, at the first instance, be

appointed on deputation from the successor States in equal proportion and absorbed

permanently in the Board.

(2) The Government of the successor States shall at all times provide the necessary
funds to the Board to meet all expenses (including the salaries and allowances of the staff)
required for the discharge of its functions and such amounts shall be apportioned between
the States concerned in such proportion as the Central Government may, having regard to

the benefits to each of the said States, spCle)’-
of its powers, functions and duties as it may deem

(3) The Board may delegate such
to any officer subordinate to the Board.

fit to the Chairman of the said Board or
(4) The Central Government may, for the purpose of enabling the Board to function
te Governments concerned, or any other authority,

efficiently, issue such directions to the Sta v shall
hority, shall comply with such directions.

and the State Governments, or the other aut

Staff of the

Management

Board.

2
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68

THE ELEVENTH SCHEDULE
[See section 85(7)(e)]

Principles governing the functioning of the River Management Boards.

1. The operation protocol notified by the Ministry of Water Resources with respect

to watcr resources arrived at bascd on appropriate dcqcnglability criteria after the adjudication
by the Krishna Water Disputes Tribunal shall be binding on both the successor States.

2. Intheevent of conflicting demand of water for irrigation and power, the requirement
of water for irrigation shall take precedence.

3. In the cvent of conflicting demand of water for irrigation and drinking watcr, the
requirement of water for drinking water purpose shall take precedence.

4. The allocations made by the River Water Tribunals with regard to various projects
on Godavari and Krishna Rivers or for the regions of the existing State of Andhra Pradesh,
in respect of assured water shall remain the same.

5. Allocations, if any, to be made on excess flows by any Tribunal in future shall be
binding on both the State of Telangana and the successor State of Andhra Pradesh.

6. While the successor State Governments shall be responsible for managing natural
calamities, the Boards shall advise the two State Governments on the management of disaster
or drought or flood in the rivers of Krishna and Godavari, particularly in reference to the
release of water for the management and mitigation of the natural calamities. The Boards
shall have the full authority to get their orders implemented by the two successor State
Governments promptly and effectively in respect of operation of the head works of the
dams, reservoirs or head works of canals and works appurtenant thereto including the

hydel power projects, as notified by the Central Government, on Krishna and Godavari
Rivers.

7. No new projects based on water resources arrived at based on appropriate
dependability criteria on Godavari or Krishna rivers can be taken up by the State of Telangana
or the State of Andhra Pradesh without obtaining sanction from the Apex Council on River
water resources. All such proposals shall be first appraised and technically cleared by the
respective Board, before sanction by the said Apex Council.

8. Execution of ongoing projects and future new projects on Godavari and Krishna

rivers shall be the responsibility of the State Government concerned where the project is
located.

9. Incase of non-implemcmation of the decision by cither of the States, the defaulting

State shall bear the responsibility and shal] face financial and other penalties imposed by
the Central Government,

10. The following irrigat; . : d nstruction shall be completed
gation pro h are under co h
as per the plan notified by thi e)l:istJiECtSSVtVaft!;COf Andhra Pradesh and the water sharing
arrangement shall continye 3¢ Such:_ g

(1) Handri Niva
(i)  Telugu Ganga
(ifi)  Galera Nagiri
(iv)  Venegondy
(v)  Kalvakurthj
(vi)  Nettempady,
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[WTT Il—@ve 3(ii)] CRGEIREEERE TR

sirisdicti -scction (1) of scction
(0) If any question ariscs as to whether the KRMB has jurisdiction under S‘:Eesfjc;:zgl(c?;ovemment
87 of the said Act over any project referred thereto, the same shall be referrled to
for decision thereon and the decision of the Central Government shall be final.

. : id Act in
(p) Any function or activity not mentioned under sub-section (1) of section 85 of the sai

; ibili espective
regard to the projects or components specified in Schedule-2 shall be the responsibility of the resp
State Governments.

. i sub-
2. In addition to the above, the Central Government, in exercise of the powers conferred under

scction(4) of scction 86 of the said Act, hercby directs the Statc Governments of Andhra Pradesh and
Telangana to comply with the following, namely:—

(a) The KRMB shall approve and put in place an appropriate organizational structure to perform the
functions mandated by this notification within thirty days from the date of publication and shall endeavor to
appoint in all category of posts officers scrving in the Central Government.

(b) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the States
Governments of Andhra Pradesh and Telangana shall completely hand over the jurisdiction of the projects
Or components (barrages, da

ms, reservoirs, regulating structures), part of canal network and transmission
lines specified in Schedule-2 to this notification to the KRMB sg as to

enable it to perform the functions
mentioned in sub-section (1) of section 85 of the said Act,

(¢) Until further dircctions by the Central Government through a notification in the Official Gazettc,
in respect of the projects o

r components specified in Schedule-3 to this notification, respective State
Governments shall continue

to perform the functions such as, administration, regulation, maintenance and
operation of projects as provided in sub-section (1) of section 85 of the said Act, on behalf of the KRMB.
(d) On and from the date of

(¢) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes o

perational, as the case may be, the State
Governments of Andhra Pradesh and Telangana shall issue appropriate orders for transfer of items under
clauses (j) and (k) of paragraph 1 to the KRMB on as is wh

ere is basis.
(f) Both the State Governments shall stop all the ongoing works on unapproved projects as on the
date of publication of this notification until the s

aid projects are appraised and approved as per the
provisions of the said Act and in accordance with the decisions taken in the 2™ meeting of the Apex
Council. If approvals are not obtained within six months after the publication of this notification, full or

partial operation if any of the said ongoing unapproved projects shall cease to operate.

(2) Within six months from the date of publication of this notification, both State Governments shall
complete the unapproved projects appraised and approved as per the provisions of the said Act and in
accordance with the decisions taken in the 2™ meeting of the Apex Council. If approvals are not obtained
within the stipulated time of six months, such completed unapproved projects shall cease to operate.

3. This notification shall come into force with effect from the 14™ day of October, 2021 .
SCHEDULE -1

Headworks (barrages, dams, reservoirs, re

gulating structures), part of canal network, and transmission lines of th
projects/components as per information ay

ailable in the Ministry of Jal Shakti over which KRMB will ordinarily have
jurisdiction
Sl : Approved/ | Operational
No. Name of the Project/Component State Categxy Status Unzl;proved Status
(1 2) \\(3) @ (5) (6) ™
1 [Srisailam Project AP/TS C {
— 1

%
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